Central Administrative Tribunal
Principal Bench, New Delhi,

CP.74/94 in
0A-1993/91

New Delhi this the 23rd Day ef August, 1994,

Hon'ble Mr, Justice §,K, Dhaon, Acti Chairman
~ Hen'ble Mr, B, N, Dheundiyal, Mambar(?c)’

Shri S, S, Ghesh,

S/o Sh, S,?, Ghosh,

R/e 79/293, Secter-I,

Gele Market, Diz Area,

New Delhi, Petitiener

(By advocate Sh, Mahesh Srivastava)
versus

Shri G, S, Sandhu,

Jeint Secretary,

and Chief Administratar,

Dhandakaranya Preject Rehabilitatien,

Ministry ef Home Affairs,

Deptt, of Internal Sscruity,

Jaisalmer House,

Man Singh Read,

New Delhi, Respondent s

(By advecate Sh, N, S, Mehta, Sr, Standing Counsel)

DRDER(ORAL)‘
delivered by Hen'ble Mr, Justice S. K,Dhaon, Acting Chairman
An affidavit ef cempliance has bean filed
annexing therets the papers shewing that an erder
fer the payment sf pensien has been passad, In vieuw
of this situatien, nething remains in this centempt
petitien, Accerdingly, it is dismissed,

Netice issued ts the respondent is discharged,

Ne cests,
(B. N, DHOUNDIVYAL) (S. k¢" DHAON)
MEMBER(A) ACT ING CHAIRMAN
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